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 sitigted  in  a  tribal  aroa.  This  area  ie  like
 the  -  of  tho  Iharkband  belt.
 I  would  like  to  request  the  Government
 to  let  not  such  a  situation  arise  which
 frequently  brings  the  HE.C.  on  the  verge
 of  closure  so  that  the  people  of  that  area
 may  not  have  to  fac:  starvation.  ‘The
 World  Bank  also  has  ziven  advice  to  the
 Coal  India.  The  Ministry  of  Steel  should
 take  steps  immediately  in  this  rcgmd  so
 that  the  H.  रि.  ८.  may  not  he  closed.  I
 wish  to  bring  this  matter  in  the  knowledge
 of  the  Government

 [English]

 MR.  SPEAKER  -  Shri  Madan  Lal  Knu-
 ranaji  may  speak  on  ternorist  activities  in
 Assam  and  Jammu  and  Kashmir

 [Translation]

 LAL  KHURANA
 (South  Delhi)  :  Ms:  Speaker,  Sir,
 Cnterraptons)..Sir,  un  assurance  =  was
 given  in  the  House  that  some  information
 ahout  Shn  Doraswamy,  the  Executive  Di-
 rector  of  the  Oil  India  Corporation,  would
 be  given  very  soon  to  the  House.  The
 people  of  the  country  are  worried  ubout
 bis  well  being.  Is  Government  holding  any
 talk  about  his  rclease  7  Similarly,  ।  would
 like  to  Know  about  ‘ULFA',  whether  we
 have  given  general  amnesty  to  them  ot
 not  ?  But  they  have  held  some  people  as
 captive  there  also.  The  people  of  the  coun-
 try  are  worried  about  the  conditicns  laid
 down  by  them.  Mr.  Speaker,  Sir.  my  sub-
 mission  is  that  the  »cople  are  worried  on
 account  of  such  a  state  of  affairs.  Shri
 Rabi  Ray  had  just  now  raised  a  similar
 issue  The  terrorists  of  Kashmir  and  Assan
 have  held  ceriain  people  as  bostages.  The
 Prime  Minister  had  given  an  ussurance  the
 other  day  that  the  House  would  be  taken
 into  confidence.  My  submission  is  that
 the  House  should  be  taken  into  confidence
 about  such  things  and  the  present  position
 should  be  made  clear  in  the  House.  The
 wife  of  Doraiswamy  »s  appealing  to  the
 terrorists  and  begging  before  them  for
 ber  husband's  releasc.  We  want  to  know
 as  to  what  Government  is  doing  in  this
 direction.  Mr.  Speaker,  Sir,  ।  request  you
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 to  please  direct  the  Prime  Minister  or  the
 Home  Minister  to  issue  o  statement  ia  the
 House  about  the  situction  in  Assam  asd
 Kashar.

 [English]
 MR.  SPEAKER  :  You  are  discussing

 the  President's  Addvess,  you  can  discuss
 Mandat  Commission  also.

 [Translation}
 SHRI  RAM  VILAS  PASWAN  ;  This  »

 the  current  problem.  The  Supreme  Court
 has  issued  orders,  it  ७  very  essential.  The
 entue  House  1s  worred  about  the  same

 (interruptions)

 Mr.  Speaker,  Sir,  I  crave  the  indulgence
 of  the  Icader  of  the  House.  Shri  Arjun
 Singh  The  Supreme  Court  has  adopted
 -  Stein  attitude  towards  the  Mandal  Com-
 inission  and  the  Ohief  Justice  of  the  Sup-
 reme  Court  has  said  that  he  has  received
 contradictory  reports  about  the  attitude
 of  the  Government  regarding  this  issue.
 We  would  11.0  to  now  the  attitude  of
 the  new  Government  regarding  the  Mandal
 Commission  ?

 MR  SPEAKER  :  You  need  not  read  it.

 SHRI  RAM  VILAS  PASWAN  ;  He
 has  said  that  it  15  made  clear  in  the  Presi-
 dent's  Address  to  :he  joint  session  of  the
 Parliament  that  the  Government  is  going
 to  provide  reservation  to  socially  and  edu-
 cauionally  backward  people  on  economic
 basis  and  therefore  (interruption) ..

 AN  HON.  MEMBER  Mr.  Speaker,
 Sir,  he  is  reading  from  the  newspaper.

 MR.  SPEAKER  :  Don't  read  from  the
 newspaper,  please,

 SHRI  RAM  VILAS  PASWAN  :  Ad-
 ditional  Solicitor  General  has  said  that  due
 to  the  proposal  of  adding  the  economic
 basis  to  the  Mandal  Comminsion,  we  have
 to  consider  it  afresh.  On  the  one  hand  the
 Government  says  that  it  bas  resolved  te
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 sinplemeat  the  recommendations  of  the
 Mandal  Commission,  and  on  the  other
 hand,  though  the  case  is  subjudice,  the
 Government  has  extended  the  services  of
 the  Attorney  General  who  is  anti-Mandal.
 Secondly,  by  adding  the  economic  basis
 the  Government  wants  to  keep  it  in  a
 atate  of  suspense.  Yoday  is  the  last  date
 and  the  Supreme  Court  ०  said  that  the
 Government  should  make  its  stand  clear  by
 todya  i.e.  17-7-91  positively.  Shri  Arjun
 Singh  is  also  present  here.  People  from
 Congress  Party,  B.J.P.  and  Janata  Dal  are
 Present  here  and  all  these  people  have
 mentioned  in  their  manifesto  that  they
 would  be  implementing  the  recommen-
 dations  of  the  Mandal  Commission  ह
 want  to  know  whether  Government  is
 going  to  adopt  a  different  attitude  about
 the  Mandal  Commission  or  it  will  stick
 to  its  old  attitude  2?  Why  the  Government
 does not  say  it  clearly  ?  It  is  a  very  seri-
 ous  matter,  so  we  would  hke  to  know  4
 from  Shri  Arjun  Singh  as  to  what  is  the
 present  policy  of  the  Government  in  this
 regard...  (Interruptions)

 [English]
 SHRI  SOMNATH  CHATTERJEE

 (BOLPUR)  No,  Suir,  this  1s  important
 because  the  court  wants  a  decision  trom
 the  Government  today  Who  will  decide
 for  the  Government  ?

 SHRI  ARJUN  SINGH  _  Sir,  whatever
 had  to  be  said  on  this  on  behalf  of  the
 Government  has  been  said  in  the  Presi-
 dent’s  Address  as  a  policy  matter  So
 far  as  what  ७  happening  in  the  Court  and
 the  Court  desiring  certain  reply  1s  con-
 cerned,  hon.  Member  will  asrec  with  me
 that  that  reply  will  have  to  go  though
 apropriate  channel  in  the  appropriate  way.
 ।  cannot  be  replying  to  the  court's  queries
 in  the  House  ((Interruptions)

 MR  SPEAKER  .  Papers  to  be  laid  on
 the  Table  of  the  House

 (interruptions)
 SHRI  SOMNATH  CHATTERJEE  :  Sir,

 the  conrt  has  asked  for  Government's
 decision.  Government  has  to  announce
 here  in  the  House  (Jnterruptions)
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 SHRI  RAM  VILAS  PASWAN  *  What
 is  the  Government’s  stand  ?  I  want  to
 know  what  is  the  Government's  stand  .
 (interruptions)

 [Translation}

 SHRI  RAJNATH  SONKAR  SHASTRI
 (SAIDPUR)  :  The  attitude  of  the  Govt.
 is  not  clear  in  this  regard.  (Interruption)

 [English]

 SHRI  SRIKANTA  JENA  (CUT-
 TACK)  Whatever  you  said  in  the  Presi-
 dent’s  Address,  that  has  confused  the
 whole  thing.  (interruptions).  In  the  Presi-
 dent’s  Address  itself  the  Government  is
 not  clear  about  what  exactly  they  216
 going  to  do  The  Government  must  come
 forward  with  a  clear  cut  verdict

 Are  you  inserting  economic  criteria  in
 the  Mandal  Commission  recommendations
 or  not  You  must  tell  it  very  clearly.
 (interruptions)  We  are  terested  to
 know  from  the  Government  clearly  on
 ths  (Interruptions)

 MR  SPEAKER  You  cannot  carry
 on  like  this  (Interruptions)

 MR  SPEAKER  Please  take  —-yout
 seats  Now,  so  far  we  are  going  one  after
 the  other.  Please  let  us  not  confuse  the
 issue.  Now,  one  point  has  teen  raised.  On
 behalf  of  the  Goveinment  the  reply  has
 been  given  Both  the  things  are  before  you

 [Translation]

 SHRI  MOHAN  SINGH  (DEORIA)  :
 Mr.  Speaker  Sir,  it  should  te  made  clear,
 as  it  relates  to  the  policy  of  the  Central
 Government.  (Interruptions).

 [English]

 SHRI  SRIKANTA  JENA  :  Whatever
 is  spoken  by  Members,  that  is  all  sald  and
 done  But on  what  the  Supreme  Conrt
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 hus  sought  clanfication  from  the  Govern
 ment,  the  Government  should  come  for-
 ward  with  a  clear  cut  stand  My  question
 is  whether  they  ure  inserting  the  economic
 enteria  or  not  (dnterruptton)

 [Translation]

 SHRI  MADAN  LAL  KHURANA
 Mr  Speaker,  Sir,  had  the  present  case
 been  subjudice  in  the  Supreme  Court  in
 थ  regular  manner  we  could  not  interfere
 in  at,  but  now  the  Supreme  Court  has
 directed  the  Government  to  make  its  atti
 tude,  its  policy  clear  in  this  regard,  the
 Government  should  make  -  clear  So,  the
 Government  should  make  clear  its  pclicy
 on  Mandal  Commussion

 [English]
 SHRI  NANI  BHATTACHARYA

 (BERHAMPORE)  Sir  ।  am  on  a  point
 of  order  (inte  rruptiors)

 MR  SPEAKER  Would  you  hhe  to
 speak  all  of  you  it  one  and  the  same
 time  7

 SHRI  NANI  BHATTACHARYA  I
 have  a  point  of  order

 MR  SPEAKER  50,  if  you  have  थ
 pomt  of  view,  you  can  express  but  not  at
 one  1nd  the  same  trme  Yes  Mr  khu
 ran  ij

 SHRI  NANI  BHAITACHARYA  Iam
 on  a  point  of  order

 MR  SPEAKER  There  15  no  point  ot
 order

 SHRI  NANI  BHATTACHARYA  .  Yes-
 terday  he  had  given  a  wrong  statement
 and  that  1s  that  (Jnter:uptions)

 MR  SPEAKER  This  discussion  itself
 15  out  of  order

 [Translation]

 SHRI  MADAN  LAL  KHURANA
 Mr  Speaker,  Sit,  the  leader of  the  House
 just  now  told  sf  efty  regular  case  1s  pend-
 mg  sn  the  Supreme  Court  he  was  night  in
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 saying  so  as  to  how  can  the  Attorney
 General  or  somebody  else  roply  the  ques-
 tion  But  the  Supreme  Court  has  criticised
 the  policy  of  the  CGove:nment  yesterday
 and  commented  that  the  policy  of  the  Gov-
 ernment  1s  confusing  and  contradictory
 The  new  Government  should  make  ats
 stand  clear  on  the  subject  This  15  the
 order  of  the  Supreme  Court  Therefore,
 this  House  wants  to  know  through  you,
 the  policy  of  the  Government  in  regard
 to  Mandal  Commission,  whether  you
 want  to  include  the  economic  aspect  or
 not  The  House  wants  to  know  about  the
 pohcy  of  the  Government  to  de  presented
 before  the  Supreme  Court

 MR  SPFAKER  Do  you  want  to  know
 १९  to  what  the  Supreme  Court  18  to  be  in
 formed

 SHRI  MADAN  LAL  KHURANA
 Na  we  want  to  know  about  the  policy
 Its  +  policy  imitter

 MR  =  SPFKAKER-  The  information
 which  1५  to  be  given  to  the  Supreme  Court,
 1s  not  to  be  piven  to  you

 SHRI  ARJUN  SINGH  That  ७  what
 T  said

 [Fashsh]

 SHRI  NANI  BHATTACHARYA  I
 an  on  a  point  or  order  (Jnterruptions).

 SHRI  SOMNATH  CHATTERJEE
 The  question  15  not  of  the  forum  It  1s
 1  question  of  the  policy  of  the  Govern-

 ment

 SHRI  NIRMAI  KANII  CHATTER-
 JEE  (DUM  DUM)  air,  we  demand  a
 polxy  statement  Is  it  not  correct  (181
 making  4  policy  statement  to  the  Supreme
 Court  should  be  preceded  by  that  state-
 ment  being  made  ॥  this  Hause  ?  So,  he
 should  refrain  from  Joing  that  (inter-
 ruptions)

 MR  SPEAKER  Please  take  your
 seats.  I  am  standing  oow,  I  will  explain
 to  you
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 Now,  firet  of  ajl,  about  your  point  of
 order  everything  that  1s  going  on  here  -
 not  according to  the  rules  You  cannot
 raise a  point  of  order at  this  pomt  of
 tume  Let  us  be  very  clear  about  that

 As  far  us  the  second  point  is  concerned,
 you  want  to  know  whit  the  Govern
 ment’s  policy  Now,  the  hort  Munster  1s
 on  bis  legs,  he  wants  to  spell  it  out

 SHRI  NANI  BHATTACHARYA
 He  has  gven  a  wrong  statesnent  There  15
 no  reference  of  Mandal  Commission  in
 the  President's  Address.  Even  the  words
 ‘Mandal  Commission  have  not  been  there
 am  the  President's  Address

 SHRI  ARJUN  SINGH  Su,  ४  I  may
 be  permitted  to  say,  the  procedure  should
 be  very  clearly  understood  Ihe  House  at
 this  moment,  15,  m  fact,  debating  the
 Preadent’s  Address  given  to  thc  —joant
 Session

 In  that  Address,  there  is  a  catecctical
 mention  about  this  subject  Ir  the  course
 of  the  debate  in  this  House  muny  hon
 Members  will  ve  raising  issues  connected
 with  that  In  the  reply  tc  the  debate,  the
 hon  Pnme  Minister  will  be  clanfying  and
 saying  about  this  sudject  Thit  1s  what  the
 House  1s  seized  of  Now  so  far  is  the
 direction  of  the  Supreme  Court  1»  con
 cerned,  I  have  already  sad  that  if  ।  the
 Supreme  Coust  has  given  iny  direction  on
 any  account  then  it  1५  our  duty  to  reply
 to  whatever  the  Supreme  Court  wants  in
 that  forum  und  in  an  ippropriatc  manner
 That  -  a  ।  can  say  (Jntcriuptions

 SHRI  NIRMAL  KAN?TI  CHATTER
 JEE  What  1s  the  policy  of  the  Govern
 ment  ?

 SHRI  ARJUN  SINGH  |  The  policy  1s
 hee  in  the  President’s  Addicss  It  will  be
 Clanfied  in  the  reply  to  the  debste  9  on
 Presujent’s  Address

 SHRI  NIRMAL  KANTI  CHATTER-
 28  :  In  response  to  the  directsse  of  the
 -  Coart,  the  Government  ४  forced
 |  make  a  policy  statement  Does  st  not
 Gevolve  on  the  Government  to  make  that
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 policy  statement  first  भ  the  Huuse  be-
 cause we  are  in  session ”  That  -  the  ques-
 tion  he  has  to  answer  He  .  avoiding  an
 answer  to  this  question  (Interruptions)

 MR  SPEAKER  You  have  made
 your  point  Let  us  go  to  the  1ext  item
 now,  namely  Papers  to  be  lad  on  the
 Table

 PAPERS  !  AID  ON  THE  TABLE

 12.0 36.0  hrs

 [Lush  hy}
 Annual  Report  of  and  Review  on  the
 workine  of  the  Institute  of  Applied  Man-
 povcr  Research  New  Delhi  for  1989.0  30

 THE  MINISTER  OF  STATE  OF  THE
 MINISTRY  OF  PYLANNING  AND
 PROGRAMME  IMPLEMENTATION
 (SHRI  ।  ८  BHARDWAS)  3  I  beg
 to  Jay  on  the  Table

 (1)  (1)  A  copy  of  the  Annual  Report
 (Hind:  and  English  versions)  of  the  Ins-
 titute  of  Appled  Manpower  Research
 New  Delhi  for  the  vcar  1989.0 90.0  along
 with  Audited  Accounts

 (1)  -  copy  of  the  Review  (Hind:  and
 English  versions)  by  the  Government  on
 the  working  of  the  Institute  of  |  Applied
 Manpower  Rexarch  New  Dclhi  for  the
 vou  1989  90

 [Placed  in  Librurs  Sec  No  LT  37  91)
 Notifications  under  the  Bureau  of  Indian
 Standards  Act  1986  and  Annual  Rcport
 of  and  Reviw  on  the  working  of  the
 Super  Bazar  the  Covrerative  Stores  Lid

 New  Dellu  for  1989  90,  ete
 THE  MINISTER  OF  sIATE  IN  THE

 MINISTRY  OF  CIVIL  SUPPLIES  AND
 PUBLIC  DISTRIBUTION  (SHRI
 KAMAIUDDIN  AIIMED,  Sir,  I  beg
 to  lay  on  the  Tabe

 (1)  A  copy  each  of  the  following  Not
 fications  (Hind:  and  Enghsh  versions)
 under  section  39  of  the  Bureau  of  Indian
 Standards  Act,  1986

 1)  The  Burean  of  Indian  Standards
 (Terms  and  Conditions  of  Ser- »  vice  of  Employees)  Amendment


